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UNSTARRED QUESTION NO. 130
TO BE ANSWERED ON 17.07.2017
REDUCTION IN MANDATORY EPF CONTRIBUTION

130. SHRI P.R. SUNDARAM:
SHRI DHANANJAY MAHADIK:
SHRI C.N. JAYADEVAN:
DR. J. JAYAVARDHAN:
SHRIMATI SUPRIYA SULE:
SHRI MOHITE PATIL VIJAYSINH SHANKARRAO:
SHRI SATAV RAJEEV:
DR. HEENA VIJAYKUMAR GAVIT:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a)whether the Government proposes to reduce employees as well as
employers contribution to Employees Provident Fund from 12% to 10%;
(b)if so, the details thereof and the reasons therefor along with the objective

behind the move;
(c)whether the representatives of employees unions, employers unions and
the State Governments have strongly opposed the said proposal;
(d)if so, the details thereof and the response of the Government thereto; and
(e)the other steps taken by the Government to bring EPFO contribution at par
with other savings instruments like the National Pension Scheme?
ANSWER

MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA)

(a) to (e): With a view to bring contribution under Employees’ Provident
Funds and Miscellaneous Provisions (EPF & MP) Act, 1952 to be paid by
employer and employee at par with other savings instruments like the
National Pension System, Contributory Provident Fund, etc., an agenda item
for lowering the rate of contribution from the present 12 per cent to 10 per
cent was deliberated in the 218t meeting of the Central Board of Trustees
(CBT), Employees’ Provident Fund (EPF) held on 27.05.2017. All employees’
and employers’ representatives and State Government representatives were
against reducing the rate of contribution from 12 per cent to 10 per cent.
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